PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ORCHID HOUSINGINFRA LLP

RELEVANT PARTICULARS

Name of corporate debtor

Orchid Housinginfra LLP

Date of incorporation of corporate debtor

13/06/2013

Authority under which corporate debtor is
incorporated/registered

Ministry of Corporate Affairs (MCA)

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

AAB-5824

Address of the registered office and principal office
(if any) of corporate debtor

'5, Floor - 1, Plot No. 7, Sharda Sadan, Swami

Gyanjivandas Marg, Dadar Rly. Stn. Dadar, (East),
Mumbai, Maharashtra, India, 400014.

Insolvency commencement date in respect of
corporate debtor

10/07/2024

Estimated date of closure of insolvency resolution
process

06/01/2025

Name and registration number of the insolvency
professional acting as interim  resolution
professional

' Mrs. Chetna P, Sutaria

Reg. no: IBBI/IPA-001/1P-P00395/2017-18/10713

Address and e-mail of the interim resolution
professional, as registered with the Board

C-23, Satyam Shopping Centre, M. G. Road, Ghatkopar
(E), Mumbai — 400077.

Email: casutaria@gmail.com

Address and e-mail to be used for correspondence
with the interim resolution professional

C-23, Satyam Shopping Centre, M. G. Road, Ghatkopar
(E), Mumbai — 400077.

Email: cirp.orchidllp@gmail.com ,
casutaria@gmail.com

J1;

Last date for submission of claims

24/07/2024

12,

Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the
interim resolution professional

Allottees under Real Estates Projects

13.

Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class
(Three names for each class)

1. Atul Narayan Naik
Reg. no.: IBBI/IPA-003/ICAI-N-0385/2021-
2022/14011

2. Vithal Madhukar Dahake

Reg. no.: IBBI/ IPA-003/ IP-N-0000117/ 2017-
18/11296

3. Manoj Anant Mainkar

Reg. no.: IBBI/IPA-001/1P-P01221/2018-

2019/11926

(a) Relevant Forms and
(b) Details of authorized representatives are
available at:

Web link: https://ibbi.gov.in/en/home/downloads

1. Atul Narayan Naik
Reg. no..  IBBI/IPA-003/ICAI-N-0385/2021-
2022/14011
Add: Flat no 207, A Wing, Kavya Residency, Vihang
Valley Phase 1, Sai Nagar, Anand Nagar,
Kasarvadavli, Thane, Maharashtra-400615.
Email Id: annaik 129@gmail.com
Web link: https://ibbi.gov.in/en/insolvency-
professional/details?fieldid=NTQwWNQ%3D%3D

2. Vithal Madhukar Dahake

Reg. no.: IBBI/ IPA-003/ IP-N-0000117/ 2017-
18/11296

Add: Flat 22, 6th Floor, Bella Building C-Wing,
Aditya Garden Society, Warje, Pune, 411058.

Email Id: vm.dahake@rediffmail.com




Web link: https://ibbi.gov.in/en/insolvency-
professional/details?fieldid=Mjl4NQ%3D%3D

Manoj Anant Mainkar

Reg. no.: IBBI/IPA-001/IP-P01221/2018-
2019/11926

Add: B-203, Durvankur Coop. HSG. SOCY Ltd.,
Sant Janabai Road, Near Greater Mumbai Bank,
Vile Parle East, Mumbai Suburban, Maharashtra-
400057.

Email Id: manojmmainkar@yahoo.com

Web link: https://ibbi.gov.in/en/insolvency-
professional/details?fieldid=Mjg40A%3D%3D

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency

resolution process of the Orchid Housinginfra LLP on 10/07/2024.

The creditors of Orchid Housinginfra LLP, are hereby called upon to submit their claims with proof on or before
24/07/2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative

of the class Allotee under real estate project in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. M

Date: 13/07/2024
Place: Mumbai

SD/-

Chetna Sutaria

Interim Resolution Professional

Reg. no: IBBI/IPA-001/IP-P00395/2017-18/10713
AFA: AA1/10713/02/171224/106608

AFA Validity: 17th December 2024
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HOTICE FOR T2™ ANNUAL GENERAL MEETING

Woticm & hereby ghven thal, the 777 Samed General Meeting [(A35M) of the momber of [he Company wil
be comaned thraugh Yidao Conbanancing (WE Cihar Audis-Visual Means ('0MM) in complance
wilht spphcabie provisiang of the Companies Act 2013 and the Rules noticed thereunder, raad with
Ganeral Circdar Mo 14r20200d1. 08,04 2020, Mo 1772020 dt. 15032020 arvd Moo 200202041, 05052020,
Mo, 021 &, 130702021, N 2ra02d daled (5052022, X122 05,05, 2022 folloywed by Circular Mo
2022 and 102022 dated 28,12, 3022 issued by tha Minstry of Corparate &ffairs {MCA Circdlars”) snd
Circuter Mo, SEBIHOVCFINCMO LCIRIP 2020 T dabed. 12 052020, and SERHVCFINC MO2ICIRIPY
20EAEZ daled May 13, 2022, [ollkowed by Circuar Moo SEBVHIVCEDY Pe0-2CIRE123 dadad Janusry
5, 2025 and Croular Mo, SEB[HOCFINCFD-Pol 2P CIRZ0ZANET cated Ocleber 7, 2025 sxued by
Sacurbios & Exchange Board of Inda {'SERI Circudar’)

Thea 7204 AGIM af the Company wil be held on Tossday, August 6, 2024 8t 2000 noon {EST), Srough WY
DA aciity prosided by Funva Shasecairy (india) Private Limibed (Purva Sharegisiy], Regeler and
TransTer Agent of the campany, o fransacl the husiness as sel oul in 1he Notios comeering (he AGA, Tha
member can atterndd and participals n the AGKM only through YCIOBWM as no prostsion has baen mads
i altend tha AGK In parson. The attendance Ibrough W0 wil ba counted for tha pupass of
reckoning the quoeum for the AGM.

In compliance with the MGA and SEBI Ciroddans), fhe nofice seiting ool the business b be ansacied al
hi AGM frgaiber with fhe Arnual Repor of the Company for the wear 202324 will bo sant glectroncadly
fo fhoss mesmbers whoss emall address registarcd wilh the comgany’ Depository partcioEnt(s). Mo
physical copes ol 1he potice and the Arnual Repon would be senl to &y member. The Nolica al tha
AW and e Annual Bepor will also be availatls an e Company's websile of waswesssr in and on the
wahsis of Siock Exchange ie. BSE Limbed at wesw bsaindia. com

Manmnar of registering | updating emall address forracaliing the documents pertalning be 72
AGM

Memtiers may send an emal request addressed 1o caffesasrin and supportiouneshans.com Ay
wilh scanned copy of 1he reguest lelier duly signed by 1be Nirsd sharsholder, praviding e dmal address,
mezhiln numbar, solf - atiested copy of PAN and Clert Masier copy in case: shares are baid in sheclron
formor copy of the-share cartficate incase shares are hedd in physicst farm, tooanabde Purva Sharagissry
3l ther addeess and b prodde tham the Nobice, Annugl repont and the e-woling nstructions along
ailh e user 1D and Pasgeard.

Kindly modn thal in case iha shares are heid in elecironic form, the abowe faclity 5 only Tor lemporary
registration of email address or receipt of tha Notice, Annual Report srd the - woling nstnuctions alang
with the user I end Passseord. Such members wil heve to regsler their emall address with Sheir
Deposdory Pactcipants pesmanently, so that all commuenicalions are recensd by them in
alsddranic form

Mannarof @ casting vole|s)through e-voling

Mermoers wil g an opporiunly 10 casl thew '.'l'.'I‘IE'l:E:- an the busineas as ol ol in e Molice ol tha

A rough ramols e-eling ekl | 'nemale s-waling'). The Bally tar @-voling wil dso be rade avalable

during the AGM o these membars who could mat cas? ther wole(s) by remoie payobmg

The detaied proceduna for e-votng bafore as wall as @aring the AGM wil be provided in iha Malica

al tha AGEA

Mernbers wiho do mat recefiss emal or whoas enal address is nol ragistensd will e Compamy’ Depastary

Parigipaniis]. may gereate gin credeniefs by fokmaing instructions graen i the Natico of AGK, Tha

=ama ingin cradentials can aleo ba used for atbenging tha SGA {hrougn W0

Members are recguasied 1o carefully read & The notas et Gul o ks Wothes of the AGM and In pariiciiar,

ratfuctions for joining Lhe A and rarmer of e-Gasbng vales thraugh e-valing.

In complancs with prostsions ol Seclion 108 ol tha Companias A, 2013 and ke rules meda Sere

undes, p% amended, mad with SEE| [LODR) Regulalions, 2ME. the defals of e-nling afe a5 under:

1, Datesf Dispaich of Nodice - July 12, 2024

2. The e-valing panod bagins-on August 3, 2024 at 10000 a.m and ende on August 5, 20234 &t 5000 pom.
Dureng  this peried, sharsholders af the Campany halding shares ag on (he
cut=off date Juwy 30, 203 may caal their wale electronecaliyy. The powoting module shal be disabled
by MDSL for voling Hhereafler,

3, Any person who becomes member of the company alier ine cul-olf date may apaly far
e-valing kg |d password a8 per prosadurs which & saiable on s bseindia. com.

4, Members who' benar cast Bwie vole by e-vobrg may attend te meebng Bul shal net be enlited &2
cast thair vl again

5. The remobs e-waling module ahefl be disablad for voting afer 1he expiry of fiedaba and lima mentoned
abdwe. Cmce he vole o resolulionis) s Gas] by’ ihe members; [he members shall nob be aliosed b
change subsaguanty

# The Board of Direcioes -appointed Mis NYE & fsscoiales, Pracicing Company Secrelarins, as
Scrulinger (o sondnize the 8-wiing process in a fair and fransparant manner The resudls will ba
ceciared oo August 8, 2084,

7, Mambers may corfact Chisl Finamcial Officer, an B1044 170D or Send &0 emall & coflieasstin or
far army gnewarces relaling o eacting Mofices alse hereby ghen pumsiant 1o Secticn B9 of the
Companies Act, 2013 and SE81 (LODA} Regulation that the Regster of Membars of ta Company
will b cicsed Srom Juby 31, 3024 80 August 2, 204 for the purposs of AGM

By Criior of the Board of Direciors

For Esaar india Lid

Sali-

Bipin O Varma

Plagce: Mumbal Whola«time Direcior
Date: Juky 12, 3024 DiM: 5353888

gfran 3= (§) Union Bank

LIL R B — |

Karjat Branch, Jadhav Building, Ground Floor, Karjat - 410201
POSSESSION NOTICE [Ruke-& (1})] (Far iImmovable Property)

Whereas Ms. Vaishali Jadhav the undersigned being the Autharised Cfficer of
Union Bank of India, under the Securntization and Reconstruction of Financial
Azzats and Enforcement Securily Interest Act 2002 and in exerciza of powers
conferred under Section 13{2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 13.03.2024 calling
upon the bormower/guaranior Mrs, Sujata Suryakant Chavan o rapay the
amount mentionad in the notica being Rs. 15,40,971.71 + interest (Rupees
Fifteen Lacs Forty Thousand Nine Hundred Seventy One Only + Interest)
and interest thereon within 60 days from the date of receipt of the said notice.
The Bormower having failed to repay the amount, notice is hereby given ta the
Borrower and the public in general that the undersigned has taken Symbolic
Possession of the property described harein below in exercise of powers
conferred on himiher under Sub Section {4) of section 13 of the Act read with
rute & of the Security Interest Enforcemeant Rules, 2002 on this the 11th day of
July Ofthe year 2024,
The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Union Bank of India, Karjat Branch, for an amount
Rs.15,40,971.71 + interest (Rupees Fifteen Lacs Forty Thousand Nine
Hundred Seventy One Only + Interest) and interest tharaon,
The Borower's attentlon is invited 1© the provigions of Sub-section {B) of
Section 13 of the Act, that as per Section 13 (B) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security  Interest
Act, 2002 read with rule S(E}Efﬁe:urﬁy Interast {Enforcament) [ Amendment)
Rules, 2002, ha cantender the amount of dues of the secured credilor logethar
with all cosis, charges and expenzes incurred by the secured creditor at any
time before the date of publication of the nofice for public auction or by
inviting quotations or tender from public or by private treaty for fransfer
by way ol lease, assignmenl or sale of the securad assets. IHis akso 1o be
noted that i the amount of dues fogether with  the costs, chamges  and
expenses incurred by the secured creditor isnot tendered before the date
of publication of nofice for fransfer by way of lease, assignmentorsale of the
secured assels by public auction or by inviting quolation or  tendar from
publicor privala treaty as staled abova, the borrower shall not be further
entitled to redeem the secured assel(s).
DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the property consisting of: Flat Mo, 103, 1st Floor,
Shr Samarth Krupa Building, Bahind Jijamata Taelao, Opp. Meral Registrar
Offica, Neral - Raigad - 410101, Total AREA 630 Sq. Ft. and construction
thereon, East: Compund Wall, West: Staircase, North: Flat No, 101, South:
FlatNo, 104, S

Place: Karjat Authorized Officer
Date: 11.07.2024 Union Bank of India

SIMPLEX MILLS COMPANY LIMITED
SIN\PLEX FEGISTERED CRRCEVILLAGE SHIVM, TALUKA AND DESTRICT- AKDLA - 454 104
MILLE &0, LTD CORPOAATE OFFICE: 30, KESHAYVRAD KHADYE MARG,
SANT GADGE MAHARAJ CHOWE, MAHALAXMI |E], MUMEAL- 400 011
Tal MoceB1- 22 2308 2951 Wabalte | Wi snplex-groaipocom
E-mail : mik= @ simplax-grovp.com CIN-LESS00MH TR38PLCT 16585

HOTICE OF THE 3™ AMMUAL GEMERAL MEETRIG. E-VOTING AND BOOK CLOSURE
Annual General Mesting:

Molice is harzhy givan that the 267 Annual General Meeting: [the AGM the Maating) of Simplex MWils
Comparyy Limiled (ke Company) will be corvaned on Tuesday, the 6" August, 2024 at 10:00 am
through Video Conference (VC) [ Other Audio Visual Means (QAVM] ONLY providad by the
Mabonal Sacwilies Dapository Limited (NSDL) b trangacl the busingss a5 58l oul in the Malice
cormezning the AGK. This fs in coempliance with the apolcable provisiens of the Companies A1, 2043
i1 Act) and 1ha Rulas mate thereundér and in accomdance wilh Sie Ganeeal Circulans dated 8™ Apil,
210, 137 April 2020, 5" May, 2020 along with subsequent crculars issued in this regard, e lates
baing Cirtilar dabed 25" Saplambes 2023 issued by tha Minislry of Comporata Affairs (oolaclvaly
refesred to &5 the MCA Cinclans) and Master Circular dated 117 July, 2125 raad with Circular dated
T Oictaber, 2023 issued by the Sacunties and Exchange Baard al India [ tha SEBI Circulars | granting
retaxations far dispatching physica copees of the Annisal Repart and Matice of meefings ko sharehaiders

In compliancs with above Clrcidars, the Compary has send 1ha Melice of e AGM along with fhe
Annual Repor 2023-24 on Frday, tha 12% July, 2024 theough alaciianic mode only fo thase Members
whose e-mall addresses ane repsiened with e Company o Registrar & Transter Agent and
Depastanes. Tha requirament of sending physical copias of tha Natics of the AGM has baen depanzed
with wide abave-menlicrad dreulars

Thaz Armisal Report 2023-24 of the Company, (Merala, cortaining (b Motice of ha AGM is avalabio
on the wabsile of the. Caompany &t swow mils & simplex-groupcom  and an the website of the Siock
Exchangs viz. weethspindiacom & copy ol the same (5 asc maitable on the website of NSDL
v Evaling.nadl.cam.

Book Closure;

In tamma of the provisions of Sacticn 81 of the Act and Rules fremed thereunder, tha Hegister of
Maminars and Shao Trarstar Books of the Company will remain cosed from Wedossday, the 317 July,
2024 to Tuesdsy, tha 6 August, #3124 (both days Inclusive) far tha puposas of the AGM ar amy
atjourremant tenaod,

Bamate e-Voling:

In compliance with SecSon 108 af the 421 rsad with Rule 20 ol the Companias (Managamant and
Adminsaration] Auses, 2004, as amended from time 1o fime, e Secretaral Standard on General
Mleedmgs [55-2] izsuad by e Instule of Company Secratanas of India and sub-cluse (1) & (2} o
Regutation 44 of fie SEBI LODR, Regulations, the Company & provickng 16 it Membears @i faolity
ol remeds a-Yoling Befone as wall as during tha AGK i espacl of fie bushess 1o ba ransaciad o
the AGK and for this purpase, the Company has angaged e serdces of MSEL for faclaling voling
thraugh elecironic mears

Tha Members may cas! their vales using an electranic voling systeen fram & place ckhar than wanws
of the AGM [remate e-voling'), The remate e-voling penod will commance on Splurday, the
FE Auguest, 2024 at 2:00 am and wil and on Menday, the 5* August, 2024 at 5:00 pm. Durng this
parnicd, Members of the Compary, hoiding shares githar in phsical form or in Dematesialized fom, &5
o Tuastay, the 307 July, 2024 ("Cu-Of Date™), may cast ther vale by ramale e-voling. Tha remele
i shal not be aliowed bevond 1he said dabe and Fme and the e-valing module shall e disabled
by MSEL far woling thereatter.

Tha detailed instruclions for remofe a-Vosing are given in the Natice of the AGM. Membars e
requesied to note the Todowng:

a. Tha remale a-valing lacilsy would ba sealable dunng the folowing pesiod:

Commencement of remote e -Voling | From 9:00 am on Saturday, the 37 August, 2024

End af remole o Voting Upte 5:00 pen on Monday, the 5 August, 2024

The remocda a-Yaoling module shall be di=abiled by MSOL foe voling theseater and Membeds wil
rot be alowed o webe slectionically beyond e said date and time;

b The voling rights of the Members shall be In propartion to teleshare of she paid-up equity shane
cepral of tha Company 85 an Tuasdey, tha 307 July, 2024 (Cut-0ff Date’l. The lacikty of remobe
e-Woting Sysbom shall alsa be mace svaiable during 1he MeeSng and the Membarg attending The
Meetng, wha have nol already cast fheir voia by remote e-Vioting shall ba able o emercisa their
Fight during the Masting, & person whoss name i recoeded in e Becgster of Members | Register
of Benalicia! Cwners 88 on the Cub-Off Date anly =hall be entited 1o aval tha facilty of remoha
eMaling belore-and dunng: the- AGM

& ANy parson Who acopires shares al e Company &nd becomes a Memiber of the Company alier
the disgabch of tha Motica and holds shares g5 on the Gul-08 Dabe, may obiain the logineid and
passwond for remote a-Valing by sending 3 recuest at evolng & nso.codn or may-contact an 1ol
frea number 1500-222-000, &= provided be NEDL. A person who is not @ Mamber s on 1he
Cut-CfF Deale should neal the Nollce of 1ha AGM for information purpses ongy,;

d. Mamibers wha have casl bl vole by ramale eMotng prar o the Mealing may alsa aliend (a
esting efectonizally but shall nof be-enifed 10 woba again.

Registration of e-mail addresses:

Tha Mambers of the Compasy holding shares either in physical ! demat farm-and who have ool
regetarad fupdated their e-mall addressas with the Compamgthe HTA | the DPS ane reguasied bo
gend e fliceing documentsdndarmation via e-mall 1o Purea-Sharagisiny Indss Private Limited, the
Register and Transiar Agent of the Compary &l suppot & purveshara.com ar with the melevant 0Ps,
in arder to registenupdate ther e-mall addresses and o obeain usar I and password to cast their
yoda through remalte e-vating or e-veBrg &t tha AGM,

+  Mame registenad 0 ke racords ol the Company
+  E-maf id and Makilz number

«  [PID- Client ID, Clerd Masler Copy or Cogy of Consolidated Sccound Stefament {For Shanas
hiusied

= atanned copy ol ke Shies cadilicals Inanl and back (Far Shares: bald i phnscal)

« sel-gllebed scanned Gopy PAN &nd Aadhis,

The Membars who hawe casl thair yotas by remole e-waling prce o the AGM may also aand and
parcipata in the AN but they shall not be enfied b cas! Seir wile agan at the AGK. Orce tha vola
on i resclulon is cast by Iha Mambar, fhe Membes shall nod be aliowed 1o changa i subsequenihyf

Ay parson, wha ecquires shares of the Comgpany and bacomes-a Member of tha Compary afiar
dispalch of the nolice and halding sharas as af iha Cul-0f Date, may oblam the legin 1D @nd
password in thie manner s mentionad in Nole No.13 af e Notce-of AGM

In case Membears have any querias ralating fo e-Voting, they ara requasted fo redar the Frequenthy
dzked Cuastions (FAQs) for Sharehoidars and e-WoBng wsar manuael for Sharehilders avalable & the
dawnliad sechion of wew evaling nsd.com or call on,: 022 - 4BAE TOOD and 022 <2480 YO0 ar
sond @ request b Patad Mhatre, Senior Manager, NSDSL al evaling@nsdloodn

Tha Results déclared alangwith the repart of tha Scrutivizes shall be placed on tha webaita of the
Company Wy il R simplas-roup.com and o tha websha ol NEDL immedataly atiar thadeclaralion
af rasull Dy Be Chaimman oF a persin Julbonized by him o wilicg, Tha rasulls shall alss be upiteded
o the wensies of stock exchange |.e. wva beginda com

By Qrder of the Board Diectom

For Simplex Mills Company Limited
Bl

Kalyani Nafekar

Company Secretary

Deale: 129 July, 2024
Place: Murmbs

| _ Simplex Realty Limited
CIN: L17110MH1912FLC000351
Registered Office: 30, Keshavrao Khadye Marg, Sam Gadoe
Mahara] Chovie, Murmibai-a00 011 Telephone: (22 23082951
Website: www. simplex-group.com
Email: company-sacretany & simplex-group.com

MOTICE OF THE 111™ ANNUAL GENERAL MEETING E-VOTING ‘

Elll mEaLTY LTH.

AND BOOK CLOSURE
IAnnuaJ_ﬁnﬂnmL!hﬂlnm

Motice is heraby given thal the 1117 Annual General Meating (the AGMY the Meesting)
of Zimpiex Realty Limited ithe Company) will be convened on Wednesday, the ™
{August, 2024 at 12 noon am through Video Conference (VC) / Other Audio
Visual Means (OAVM]) ONLY provided by the National Securities Depositony Limited |
(NSDL) to transact the business as set aul in the Notice convening the AGM, This s |
{in compliance with the applicable provisions of the Companies Act, 2013 (the Act) and !
ime HAuiles made therewnder and in accordance with the General Clroulars dated Sth i
|April, 2020, 13" April 2020, 5" May, 2020 along with subsequent circulars issued in this |
iregard. the latest being Circular dated 25 September 2023 issued by the Ministry of
{Corporate Affairs {collectively referred o as the MCA Circulars) and Master Circular
[dated 117 Juty, 2023 read with Circular dated 7 October, 2023 issued by the Securities |
!Hnd Exchange Board of India | the SEBI Circulars ) granting relaxabons for dispatching |
|physical copies of the Annual Report and Maotice of meetings to shareholders.

I compliance with aboee Circulars, the Company has sent the Notice of the AGM along |
| with the Anrual Reporl 2023-24 on Friday, the 127 July, 2024, through ebecironic mode |
I|:|r|-!5r to those Members whose e-mail addresses are registered with the Company or |
|Registrar & Transfer Agent and Depositorles, The requirement of sending physical '
{copees af the Motice of thie AGM has been dispansed with vide above-mantioned croulars. !

IThE Annual Report 2023-24 of the Comgany, inter-aka, conlaining the Motice of the AGKWM |
ilsmalahhnnﬂ'ﬁmhﬂfmecnn'pww at winw, compamy-secretan & smpie-oroup.com |
and o the websile of the Siock Exchange viz www bseindiacom A copy of he same is
!alm:- availzhle onthe websis of NSDL st www evoting nedl.corm.

\Book Closure:

(Ir tarms of the provisions of Section 81 of the Act and Rules framed thereunder, the
| Register of Members and Share Transfer Books of the Company will remain-closed from
|Thursday, the 1* Augusl, 2024 to Wednesday, the 7" August, 2024 (both days
{inclusive) for the purposes of tha AGM orany adgpournment thereof and dividend.

|Remote e-Voting:

{In compliance with Section 102 of the Act read with Rule 20 of the Companies |
|(Management and Administration) Aules, 2014, as amended from time 1o time, the |
|Secratarial Slandard on Ganeral Meetings (55-2) issued by the Irstitute of Company I
|Secretanes of India and sub-clause (1) & (2} of Regulation 44-of the SEBI LODR, |
iﬁamlallms. tha Company Is prowiding to its Members ihe facility of remote a-Vioding |
{before aswell as during the AGM in reapect of the businsss fo be transacted at the AGM |
Iar'rd far this purpase, (i Company as-engaged the services of NSDL lor faciitating !
ivating through ebectronic means. i

The Members may cast thalr voles using an elecironic voling system Irom a plce othar |
{than venue of the AlM (‘remote e-vating'). The remota e-voting period will commence |
|on Sumciay, the 4™ August, 2024 at 3:00 am and will and on Tuesday, the 67 August, |
2024 at 5:00 pm. During thés period, Bembers of the Company, holding shares either |
[in physical form or In Dematerialized form, as on Wednesday, the 31 July, 2024 |
=|:"7.".-Lrl{!'1f Date), may cast their vate by remote e-voling. The remaote e-voting shall not |
|he alicwved beyond the said date and time and the e-voting modade shall be disabled by
INSDLim vating tharaalier,
| The defailed instructions for remofe e-Yoting are given in the Nolice of the AGM.

Members are requesied o nota the follewing:

{a. The remode e-Yaoling faciiiy would be avadabée during the following perod:

| [Commencement of remote evoting| From 9:00 am on Sunday, the 4 August, 2024

| |[End of remote e- Voling Upte 5:00 pm on Tuesday, the 6" August, 2024

!Tha ramate a-Yolng modula shall be disabled by MS0OL for voting thereafter and |

| membears will not beallowed to vote electronscally beyond the said date and time, [

b, The voting rights of the Mambers shall be in propartion (o thedr share of the paid-up |
equily share capital of the Company 85 on Wednesday, the 31 July, 2024 |
('Cut-OM Date}. The faciity of ramobe e-Voling system shalf aéso be made avallable |
during the Mestng ard the Members aliending the Meeting, who have not akeady |
cast thelr vote by remote e-Voting shall be able to exercise thelr nght during the |
Meeting. A person whosa name is recorded in the Register of Members / Register |
of Beneficial Owners a5 on the Cut-Off Date anly shall be enfitled 1o avail the tacility |
of remote a-Voling beftora and during the AGM;

jc. Any person who acquires shares of the Company and becomes a Memberof the
Compary after the dispatel of the Molice and holds shares as on the Cul-C4 Date, !
may obtain thi login-id and password for remate e-Voting by sending a request at |
evaling @ nsdl.com or may contact ontoll free num ber 1800-222-990, a5 provided by
MSOL. A parson who is not a Member as on the Cut-0Off Date should treat the Motice
of the AGM for information purposes only,

id, Members who have cast their vole by remcte e-Voling prior bo the Mestng may akso

! attend the Meeting electronically butshall not be entitied to vole again.

\Begistration of e-mail addresses;

i The bembaers of the Company holding shares either in physical f demat form and who |

| have not registered fupdated thedr e-mail agdresses with the Compamythe RTAS tha |

| DPs are requested 1o send the following documentsdfinformation via e-mail to Purva |

| Sharegistry India Private Limited, the Regester and Transler Agent of the Compary a1

| support @ purvashare.com or with the relevant DPs, in order 10 reqgister/update thair |

| e-ma addresses and to obtain user D and password fo cast thelrvote throaugh remte |

| e-voting or e-voling al the AGM: ‘

« Mame registered in the records of the Company
{* E-mallid and Mabile numbsar _
! = DPID- Client |0, Client Master Copy or Copy of Consalidated Account Statemenit |
|  (For Shares held in demat) |
| = scanned copy of the share cerfificate front and back (For Shares held in physical)
|* self-attested scanned copy PAN and Aadhar

The Members who have cast their votes by remote e-voting prior to the AGM may also
| attend and participate inthe AGM but they shall not be entithed 10 cast thair vobe again |
| ai the AGM. Once the voie on a reschution i cast by the Member, the Member shalf nol I
| b2 allowed to changa it subseguanily
! Any person, who acquires shares of the Company and becomes a Member of the |
| Company after dispatch of the notice and holding shares as of the Gut-Off Date, may |
{ obtain the login |0 and password in the manner as mentioned in Nate No. 14 of the |
| Motice of AGM
| In cass Members have any quernes relating o e-Yoting, they are requesied io reler the |
! Frequently Asked Questions (FACS) for Shareholders and e-Voling user manual for |
| Shareholders available at the download section of www.evoting.nsdlcom or callon.: |
| 022 - 4886 T000 and 022 - 2492 7000 or send a request to Pallavi Mhatre, Senkar |
I Manager, NSDSL al evoting @ nsdl.co.in

| The Results declared alongwith the report of the Scrutinizer shall be placed on the

wibsite of the Company waww, company-secratany & simglax-group, com and on the |
| wabsite of MSOL immediately after the declaration of resull by the Chairman or a person |

[ authanzed by him in witing. The resufts shak also be uplosded onthe websites of stock

| exchange Le. www bsaindia.com

| Dividend and Record Date:

| Mermbiers may note that the Beard of Disectors al fls mesting held on 217 May, 2024, has |
recommended a dividend of Hs, 1/- par eguity shara { i.e. 10% )} on the equity shares |
of face value of Rs 10/- each for the vear ended 31" March, 2024, The dividend, if |

| daclared at the AGM. will be paid, subject to deduction of fax at source { TDS'), onar |

| after Wednesday, the 7 August, 2024 The Company has foeed Wednegday, the 317 July, |

| 2024 as the Record Date for determining entitement of Members o dividend tar the |

1 u -
| ARl A ET AT MR, 0 By Order of the Board Directors |
For Simplex Really Limited
5d.f-|
Sandhya R Kini
Whole-time Director
DIN:03346788 )

Date; 12%July, 2024
| Place: Mumbai

financialexepapy.in 2024

PUBLIC ANNOUNCEMENT

f(Under Regulation 6 of the Insaivency amd Bankruptey Board of fndia
finselvency Resclution Process for Corporate Parsons) Regulations, 201268)

FOR THE ATTENTION OF THE CREDITORS OF

ORCHID HOUSINGINFRA LLP

RELEVANT PARTICULARS
| Drehid Housingjnfra LLP

Dahe of incorponatich of soporste debir | 13706/ 2013

| Authoeity under which cormorsie detior ?I'-'Inm'}.-cfﬁ:rrpmam.ﬁﬁars i)

LB

4. | Corporate Menlity No. / Limed Liabiley | AAE-S504
| Ielertificrtion My of corporie detior

5, | Adtiness of tha registered office and

principal offica (if ary) of corponete

| 55, Flace - 1, Pict Mo, 7, Sharda Sadan, Swam|
| Gyarjhvendas Marg. Dedar Rty St Dadar, (East),

odebaoe | Mumbal Mabarashirs, Irdi, $00004.
&, | Imsabeny comnmsncemient date in | A0 202
__|respectofcopomiedebtor |
7 |Estimated date of cosuee of methency | 06002025

|resoiLfion process 5

| Wirs, Chetrm P: Sutiania
| e oo BB/ TR0, P POCIS08, 201718/ 10713

-1 Mirre sl rl::f.:mﬂ.l:lh rwarmber af 4he
irsoivency profiessional acting as intenm

resciLtkon professianal .
o, | Adcliess and enail of 1he inberim | C-23, Sayern Shopping Centre, M. G. Road,
resohuiion profiEscl as regstened | Ghatboges [E) Murries < 00077,
with the Board | Emak: casutanaEmailoom

160, Address and e-mal o be wsed for
creresponiancs with The interim

| G23, Sanvern Shopoing Centre, MG Road.
| Ghatkoper [E), Mumbel — A000T7,
_rl‘;ﬁﬁ‘_l.ﬂi-;ﬂ'l rl'_n.?{l:ﬁﬁ.l_ﬁl‘rﬂ IFI'I'Iﬂl, crpohidipEemaileom ,_mﬂ,w'nﬂﬁmﬂmn
11 |Last data for submisson of claims [ 2440/
12 | Claeses of crediors, if amy. under clauss ;rﬂib:die-e-s under Rl Estetes Projects
(ol sabgestne (B of saotion 21, |
arsotrtained y the infeirm resalubion
_|professonal (IRF)

| 1. At Nawayan Naik

15. Names of Insolvency Professionsls
iertfies o adt a5 Authansed | Reg. nos
Ritproseritive of credibors ina class : IBBLAPA OO WCARNUEEE, A0 - 202 2 0
iThree names for aach chiss) | 2, Vithal Madhular Ozhake
| Reg. nos
| 1BBLS PAD0ES PN-000001 7 201718115996
| 3, Mana] Anart Mainkcar
| Feg. no
I I | IBBYIPA-D01 AP POLD21/ 20IB 20911826
14. () Relevant Forms.and | Wl Hnik: mitips bl g nyen hormeydownioacds
(b Dhestanis of authorized [ 4. Ahal Narayan Maik
represantathes ae malable at | Reg. no:
[ IBELAPAOOR A EES M0 D022 14011

| Ackk: Flal mo 207, A Wing, Fane Resikdency;, Vinang
{ Willesy Phazse 1, Sai Neygar, Anand Mgl Massaniadini,
| Thane, Mahamshia-I00815

| Emal Ict annaik1258gmailoom

[ Wkl Bk It R Aon i, ey instheency

| professional/detais Peldd=NTOwWN DR I0HAD

{2, Vithad Madbulear Dahala

| Reg. no: BBV IPROIES IPHO000117, 2017-18/

| 11206

| Ackt: Flast 22, 6tk Floon, Bedta Buiding CWirg Adiitya
| Gamdar Society, Wera, Pure, 411058,

{ Emal Ik yo.dahakeEnediimaloom

; o et b Miekid=MiMRL 3000

| 3. Manaof Anart Mainlcar

[ FEE no. IBBLIPAO0L PP 22 0085019, 11826
| Ack®: B:203, Dunankur Coop. HSG. SO0V L, Sant

| Jarabeni Roadd, hes Greishar Mumbsai Bargk, vile Pade

| Earst, Murmbai Suburban, Mahamshira-300057,

{ Erread tck fmancymoeinia riivenno.com

| Wit Ak ot i g ey insahency-

| st Stk b MA R A0 )

Motice 5 hersby glven that the National Company Law Tribunal has orderad the
commencement of 8 corporate insolventy resolutlon process of the Orchid Housinginfra
LLP on 10007 /2024,

The creditars of Orehid Howsinginira LLP, are haraby called upan tosubmit thel claims with
proof om or before. 240072024 10 the interim resolution professional at the address
rmentisnad againstentry Mo. 10

The finprcial croditors shall sagmit their cladms with proef by glectronio means ondy, Al other
credetors may submit tha zlalms with proof in parsan, by post oF oy 2lsctionlc means.

A fingcial credinor Belonging to o class, a5 listed agairst the eivtry No, 12, shill indicate s
chokce of Buthonsed representative from among the three insolvency professianals lsted
agairstentry Mo, 13 (o acl as authorised representative of the class Allotes under real estate
project in Famm G4,

Sutwnission of Talge ar miskeadang praals of claim shalbatinacl penaiies,
Diate: 13,07/ 2024

Piace: Muimnkbal

50,/

Cheatna Sutaris

Intorim Resolution Professional

Reg. no: IBELIPA-D0L/IP-PO0395,/201T-18/10713
AFA; AALAIOT12/02/1T1224/ 106608

AFA Validity: 17th December 2024

Loss of Shares
Hotice is heraby given that the Cestificatels) for the under mentioned Equity Shares of the Company
have been losl/msplaced, Ary person Wi has a claim n raspect of e said Shares showsd lodge the
same with the Carmgany at 15 Rapistesad ifice within 21 days fram this date else the Company
wil proceed 1o 2508 dupbcase certficates) b the aforesald applicants withoul 2y further iformation.

ar. MName of Certificate] Dsit No. | Dsit. Mo

No|  Sharcholder Fatic No: | g From To [Shares
1. | Harshadkumar Patel
5. Rekha Jodnt Q010036 70036 | T0NGETZE| 10070475 3750
Mareshlumar Jain
2. | Harshadkurmar Patel QOe2a24| 70421 | 114B81821) 11481970| 150
3. | Harshadkurmar Patel oot2a24| ToS587 | 11519846) 115105995 130
4. |Harshadkumar Patel 029241 TOLET | 11520371| 11520520] 150
5. | Harshadkurmar Fatel 0012924 71296 (11639821 | 11640070 150
_;5- Har=hadkiireas Patel O0f2e24| 71331 (11646146 11646285 150
7. |Harshadkurmar Patel OOF2024| 71594 |1167T32096) 11673445] 150
8. | Harshadkurmas Patel O0F2924| 71596 |11673521 | 11673670 150
0. |Jagroti Harshadkumar Patel f00DE2923| 70328 |11471546] 11471620 75
10, [Jagroti Harshadkumar Patel| 0012923 | 70422 [ 11481971 [ 11432045| 7H
11, |Jagruti Harshadkumar Patal |0012923 | Tobd4d [ 1165265961 11526745 150
12, |Jagrdi Harshadkumar Patal |OH 2923 | 70740 | 11543546 115436095| 150
13, |Jagruti Harshadkumar Patel 0012023 71330 | 11848971 11647120] 150
PATEL AIRTEMP (INDIA) LIMITED
Kalpna Complex, Navrangpurs, Ahemdabad - 380009,
Place : Mumbal / Chiznanal Mame ol Shareholder

Data - 13.07.2024 Harshadkumar Fatal

Meral Branch, Shop Mo, 1o 4 & 10 ko 14, Ground Floor, Tulsi Center Point,
Khanda, Meral, Taluka Karjat, Dist, Raigarh, Maharashtra - 410 801

POSSESSION NOTICE [Rule-8 {1]] (For lmmovabie Property)

Whereaz Mz, Valzshall Jadhav the undersigned being the Authonsed Officer of
Union Bank of India, under the Securitizalion and Reconstruction of Financial
Azseis and Enforcement Security Interest Act 2002 and in exercise of powers
conferrad under Section 13(2) read with rule 3 of the Securilty Inferasi
tEnforcement) Rules, 2002 Issued a demand notice dated 11.12.2023 calling
upon the Borrower Mis. Maje Traders prop, Mr. Yusuf Sahfi Maje and
Guarantar Mr. Shafl Yusuf Naje to repay the amount menticned in the notice
being Rs. 15,11,916.30 + interest (Rupees Fifteen Lac Eleven Thousand
Nine Hundred Sixteen and Palse Thirly Only + Interest) and inferest
thereon within B0 days from the date of receipt of the said notica.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrawer and the public in general that the undersigned has taken Symbaolic
Poszession of the property described herein below in exercise of powers
conferrad on him under Sub Section {(4) of section 13 of the Act read with rule
& of the Security Interest Enforcement Rules, 2002 on this the 11th July of
the year 2024,

The Borrower in paricular and the pubiic in general iz hereby cautioned not 1o
deal with the property and any dealings with the propearty will be subject ta the
charge of the Unicn Bank of India, MNeral Branch, for an amouni
Rs. 15,11,916.20 + interest (Rupees Fifteen Lac Eleven Thousand Mine
Hundred Sixteen and Paise Thirty Only + Interest) and inferestthereon,

The Borrawer's altention is invited to the provigions of Sub-zecton (8) of
Section 13 of the Act, that as per Section 13 (8) of the Securitization and
Reconsiruction of Financial Assets and Enforcement of Securty  Inlerast
Act, 2002 read: with rule 3(5) of Security Interest (Enforcement) (Amendment)
Rubes, 2002, he cantendar tha amount of dues of the securad creditor logather
with all costs, charges “and expenses incurred by the securad creditor at any
fime before the date of publicalion of the notice for public auction ar by
inviting quotations or fender from poublic or by private treaty - for transfer
by way of lease, assygnmentor sale of the secured assets. ILis also o be
noted that if  the amount of dues together with the costs, charges and
expenses incurred by the secured crediloris nottendered before the dale
of publication of notice for transfer by way of lease, assignmentor sale of the
secured assels by public auction or by Inviting guotation of lender from
public or privale. trealy as siated above, the borrowershall not be further
anlitled to radeam the sacured assat(s).

DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the property consisting of: Shop Mo, 01, Ground
Fioar, Burhan Plaza CHSL, Sunvey Mo, 173, Hissa Ne, 01, Village -Mamdapur,
Tal Kasjat, Total AREA 252 Sg. FL and construction therecn, East: Shrne
Enterprise, West: Road, North: Parking Space, South: Open Space.

Sdi-
Flace: Meral Authorised Officer
Date: 11.07.2024 Union Bank of India

(SnveLex

SEAMEC LIMITED
CIN: LE3032ZMH1986PLC 154910

Regd. & Corparate Office: A 901-805, 9" Floor, 215 Atrium, Andher| Kurta Road,
Andher (East) Mumbai-400 093, India.| Tel: +91-22-68041800; Fax: +91-22-68941818
Email: contacti@ssamec.in | Website: www seamac.in

Annual Genaral Meeting:

Notfice is hanaby given that tha 37th Annual General Meating (“AGM"} of tha Mambers of
the Company will be held through Video Conferencing [“VC™) | Other Audio-Visual
Means (“0AVM") Only on Thursday, August 08, 2024 at 04:00 P.M, (I5T) to fransact the
busingss as selodtinthe Notice of the AGM,

In accordance with the Ganaral Circulars issued by the Ministry of Corporate Affairs datad
April B, 2020, Aprl 13, 2020. May 5, 2020, September- 28, 2020, December 31,2020,
January 13, 2021, December 14, 2021, May §, 2022, December 28, 2022 and September
25, M0Z3 (collectivaly refarmed to as MCA Circutars) and SEBI Circutars dated January 15,
2021, May 13, 2022, January 5, 2023 and October OF, 2023 read with Master Circular
dated July 11, 2023 issued by the Securties and Exchange Board of India ("SEBI
Circulars'], the Campany has sant Notice of the 37th AGM along with a weblink to access
the Integrated Annual Beport 2023-24 on Friday, July 12, 2024, throwgh electronic mode to
those Members whose emai addresses are registered with the Company / Registrar &
Transfes Agent / Depository Participants { DPs'). The Company shall send a physical copy
of the Integrated Annual Report 2023-24 {othose Members who reguest for the same at
contactfssames in mentioning their Falio No./ DP 1D and Client 1D

The Intsgrated Annual Reporl 2023-24 of the Company along with Nolice and the
Explanatory Statemant of the 37th AGM & availabla on the website of the Company at
hitps:{iwww.seamec.infmvestors,aspx and on the websites of the Stock Exchanges viz,
winw.bssindia.com and waw nseindia.com, A copy of the same s also available on the
website of National Securties Depository Limited { NSDL'} at www.avaoting. nsdl.com.
Remote E-voling:

Incompliance with Sechon 108 of the Act read with Rule 20 of e Companies
(Managemant and Administraion} Rules, 2014, as amended, Secretana! Standard-Z on
General Meetings issued by IC31 and Regulation 44 of the SEBI Listng Regulations, as
amended, read with the MCA Circulars, the Comgany is providing fo s Members the
facility of remote e-Voling before ( during the AGM in respect of the business to be
transacted as menlicned in tha Motice of the 3Tth AGM and for this purpesa, the Comparny
has appointed NSDL for facilitating voding throwgh electronic means.

The detailed instructons for remote e-\iofing are grven in the Notes fo the Notice of the 37th
AGM, Members are requested o nols the fallowng:

a. Theremote e-\oling faciily would be available-during the following perod;

Commencemantol remotee-Voling | Monday, August 5 2024 (.00am, I5T)
Conclusion of remabe e-Voting Wednesday, August 7, 2024 {5.00 p.m_IST)

The remoie. e~\ioling moduse shall be disabled by NSDL for vofing thereafier and
Members will not be atlowed bo vole electronically beyand the said date and time,

b. The voling rights of the Members shall be in proportion 1o thelr share of the paid-up
aquity share capital of the Company as on Thursday, August 1, 2024 ('cut-off date’),
The facility of remote e-\oting shall atso be made available during the Meeting and
shafl be disabled 30 minutes after the conclusion of the Meeting. Members attending
the Meseting, who have not already cast thair vole by remote e-\Voting shall be able to
exercise therr right during the Meefing. Once the vote on & resolution s cast by the
Member, the same shall not be allowed 1o be changed subsaquently, A parson whose
name i recorded in the Register of Membars | Begisier of Beneficial Owners as on the
cut-off date onty shall be entitied to avail the facility of remote e-\ioting befare | during
the AGM. Mambers who have cast their vate by remote e-Viating prior 1o the Meeting
may attand the Meeling elactronically bul shall not be entitied {0 vale again on such
reschulions)

c. A norrindivedual sharsholder or shareholder holding secunties in physical mode and
wha becomes a Mamber of the Company after the dispalch of the Notice and holds
chares az on the cul-off date, may oblain the User 1D and pazsword for remole e-
Woting by sending & requaest at evating@nad| com. However, if the Member is already
ragistarad with NSDL for ramole e-Violing, than ha'she can use hisher axisting Liser ID
and pazsword forcasting the Yote.

d. Indnidieal sharehosders holding securles inelectonic mode and who acquires shares
af the Company and becomes a Member of the Company after dispatch of the Natice
and holds sharas as on the cut-off date may follow the login procass menticned in tha
Notes to Motice of the AGM. Members can aisc logén by using the exsfing Iogin
credenlials of the demal acoount held through DPs regestered with WSOL or Canlral
Depository Sarvices {India) Limited {'COSL) for remata e-Viating facility.

. Apersonwhois nota Member as on the cut-off date should treat the Motice of the AGM
far information purposes only

Mis, Satyapl Mishra & Co,, Praclicaing Company Secretaries has been appointed as the

Scrutiniser to scrutiniss the remota e-\oling process befoee [ during the AGM in a fair and

transparent manner.

In case of any quenes/grievances pertaining to remate e-Voting (before / during the AGM),

you may refer 1o the Freguently Asked Questions (FAGS) for shareholders and e-Yoling

uzar manual for shansholdars available inthe Trownlosds’ saction of wwss evoting.nadl.com
or-ca NSDL on the toll-free number; 022 - 4886 7000 or sand a request or contact Ms.

Pallavl Mhatre, Senior Manager, NSOL al evotingfinsdl.com, Helpdesk for Individual

Sharahoéders holding securiies in damat mode for any technical issuas related 10 login

through Depositoryi.e. NSDLand CDEL:

Login type Helpdask details
Individual Shareholders holding Members facing any technical issuee in login can

securilies in demat mode with NSDL jcontact NSOL helpdesk by sending a request at
evotingiEnedi.oom orcall at 022 - £836 7000

Indhackial Shareholders hoidng sacumes inlMembers facing any technical issve In login can
demat mode with Cenfral Depositorylcontact COSL helpdesk by sending 2 request at

NOTICE OF THE 37TH ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

SIMPLEX PAPERS LIMITED

REGISTERED OFFICE: OM SHA S8) EHAVAN, BALAGHAT AOAD,
T POINT, GOMIHA- 441 14
CORPORATE OFFICE: 30, KESHAVAAD KHADYE MARG,
SANT GROGE MAHARAS CHOWK, MAHALAXM [E], MUMBAL- 400 011
Tel MoieB1 22 2308 7951 Webaite | wiw simphas-groop.com
E-mail - papers @simplex-group com GRN-L2101 0954 PLCOTR137

FAMERS LTD

NOTICE OF THE 30" ANNUAL GENERAL MEETING. E-VOTING AND BOOK CLOSURE
Annual Genetal Meoting:

Motice &= heraby givem thal tha 30 Annual Ganeral Magting (the AGW the Mesting) of Smplex Papers
Limited (the Companyl will be corvened on Tuesday, the 6% August, 2024 at 11:00 am throwgh
Vides Conference (VC) ! Ciher Awdic Visual Means (OAVM) CHLY provided by lha Mational
Securites Deposaory Limiead (NSOL) 1o trangact the business &5 sed oul in The Netice corvening the
AGK. This is in compliance wilh the applcabie provisicns of the Companias Acl, 2003 (the &) and
the Fules mate thereundar and In acconrdance with the Gareral Clrculars dated 8% Aprl, 2020,
13% April 2020, 5 May, 2020 alang wilh subsequant dnculars issued n thisragand, the sl being

Clircufar dated 257 Septamber 2023 lssusd by e Ministry of Comorate Affais (collectively refermed to |

as the MCA Circulers) and Mastes Circular dabad 115 July, 203 read with Circular dated T Cchaber,
2023 Issued by 1he Sacunties and Exchange Board of India | the SEBI Caculars ) granting relaxations
for dispatching physical cooies of 1ha Annesl Reperl and Molica: of meelings-io sharehaldess.

In complzance with above Circulars, Se Company has sand tha MNobice of the AGK elong with tha
Anrinl Repot 202324 an Friday, the 127 July, 2024, through electmonic modie only B thase Mombers
whose e-med addressas are reqistered wilh the Company or Ragistrar & Transfar Agent ard
Depositoras, The requrement of serding prvacal copies al the Kation of i AGM has been disprrsd
wilh vide ehove-menboned cimulees,

The Anruial Report 2023-24 of the Company, infer-ala containing the Mobce of the AGKM |a avaiighla

aff Ihe wiskeite of the Coenpany al wany aps s @aimpal-oriip cafty and on the wabsils of b Slock
Exchenge viz. waw beeindia.com - A-copy of Ihe seme is alsoavailable on the webste of NSOL al

W v ating nsdi.oom
Book Clasure;

In dermes of the provisions of Section 31 of Ihe Act ard Rules framed thereundar, the Regisier ol
Members and Share Transfer Books-of e Company will remain cosed from 'Wednesday, the 317 Juy,
2024 Yo Tuesday, the 6" Augusl, 2024 [balh days inclesivel lor the purpasas o Bie AGM e any
afumment thereof,

Aemole &-Voting:

In compliance with Secticn 108 of the Act read with Rule 20 ol the Compantes (Management ard
Adminisiration) Rules. 3014, az amended from fme o lime, the Secretanal Standard on General
Mestings (55-2) issued by U Instinge of Compary Secreldres of India and sub-classe () & (2) of
Requlation 44 of the SEBI LODA. Aegulationz. the Company = prowviding o B2 Members the faciiy
at remate e-Valing baloes &5 well 33 during 1he AGM in respact of e business 1o be transacied.al
the AGM and far this purpoes, the Company has enpaged the serdces of MSDL for faclitating wosing
through electronic means,

Thi Mambers iy GRS thal vohes s an algciranic waling sestemn I0Om & place oiner I veroa
af the AGM ('ramoie e-watng'l. The remobe e-voting pesiod will commancs on Seturday, the
44 Bugust, 2024 at 200 am ad wil end on Monday, the 5 August, 2024 &1 5:00 pm. During this
penod, Members of the Company, holding shares sither m physical form arin Dematenializad fom, a8
on Tuesday, the 307 Juby, 2024 S00-0 Date™, may cast ek vole by remole evolrg, The ramaode
a-yoting zhall not be ellowad beyond the =aid dale and Gme and the e-valing module shall ba dsabied
By NSDOL for voting Theseaftar

Thie delaled inslructions or ramale e-Vabing are given in the Nalice of Ihe AGN, Mambers ara
requestad 1o nole thea follawing:

&, The rempte 8-Yosing faclity woidd be avallable during the folkning panod:

|'

Commencement of remole & -Vating
End of remote &- Vating Upto 5:00 pm on Monday, the 5 August, 2024

From 2:00 am on Saturday, the 37 August, :-'.'m-!"

The remote e-Yating madude shall be dsabied by NSDL for voting thessafter-and Membars wil
not be allawad fo vota edacironically bewond the said dals and Bms;

b. Thewating nghis of tha Membess zhall be in propodion to thair share of the paid-up equity =hara
capiial of \e Company a5 o0 Tuesday, the 307 July, 2024 (Cut-0F Date'}. The facily of remote

a-Vating sysiem shall 2o be made avalebée cunng 1be Meefing and the Mambars attanding tha !

Meating, who hense aok aiready Gzt thair vobe by rémole e-Violrg shall ba-able o exencise ey
7ight dueing the Mesling. A person whose name is-recorded in the Regster af Mambers / Register
ol Beneficial Oarers a5 an the Cul-Od Dale only shall be enfied i aval the. facity of remole
a-Yobing bafore and during the AGHM,

. Any persan wha acqlires sharas of tha Company 8nd becomes a Member af the Company alter
fhie cspateh of the Motice and holos shases az- oo e Cut-C8 Dabe, may oblain (he logn-e and
nassward for remate e-Vofng by sending & request at evofing @ nad.coin or may comact on ol
frens umber 1800-222.990, a5 provided by NSOL. A persen whe is not 2 Member a5 on the
Cut-Cif Date should treat tha Motice of the AGN far information purpasas only;

o, Members who haes cast ther woie by remole e-Voing prior o the Meating may also atend tha
Mealing akclronically bul shall fal ba enlilled & vode again

Registration of e-mail addresses;

The Membars of the Compary halding sharas aither in physical | damat form and wha have nol
reisterad fupdated ihair e-mail addresses with tha Companythe HTA | the DPs ane recueshed i
zand {he [cllowing documentsinfummaltion via e-mail o Purva Sharegistry India Privale Limited, tha
Regestar and Transher Agent of e Company & Sippot @ pursasharg, com or whin the reevant DPs,
n ordes B0 registesupdate their e-mad addresses and fooobtam wser 0 and pessword %0 cast thes
wale through femobe e-vodng or e-oting &l the Ak

¢ Hame registered in he mcords of the Company
v Eqmail b and Motde number

+  DPID- Clenl D, Glient Master Copy or Copy of Gonstlkated Accourd Statement (For Shares
neld

o zoanned oopy of Be ghane cerficate frond and hack (Far Shares held in physical)
« zalf-attested scarmed copy PAN and Aadhar.
The Memiers who have cast ther votes by remte e-voting price o the AGM may also stend and

parficipale in tha AGM bul they shall not be apiiled (0 cas| Beir vale again af the AGR. Onca the wia
oa resokiion 9 cast by Ihe Member, #1g Member shall mot be aliowed o change (| gubsagisnty,

ANy person, who aomuees shaes of e Eﬂl'l'f]-ﬁf‘l'p' and becomes a Mamber of Ihe '3!]-!'“[5311:.' atlor
dispatch al tha nedice and holding shemes as of tha Cut-0f Date, may oblaim the login 1D ard
password In the manner as menticned £ MNole Ko, 13 of Thie Kotice of AGM,

In case Membars have. arm? quenes neltng b0 e-Voling, Theyane. reguested bo reter the Frequenty
Agkad Cuestions [FADE) far Shareholders and &-Yaoling user manual far Shareholders avaiehle & tha
cloverdoad saclion of wew gvobing nsdloom o call on,; 022 - 4886 700D and 022 - 2459 7000 o
sand & request i Paliaw Mhatre, Senice Manrages, M30SL 8t evoling@nsdl.coin

The ‘Resuks decared alongwith (ke rapom of the Scrulinizer shall be placed on tha websia of tha

; : ! Campany Wnw papars 8 simple-group.com and o the webisile of NSOL immagalesy afler ha
Services (Indiz) Limited (COSL) EBIE o 180077 55 33 ia.com of cantact at tol declaration of result by e Cheirman or & persan euthorized by him in ‘ariting. The results shall alsa
' b uploased on 1he websites ol slock exchange |, wwiy beendia com
By order of the Board ol Directors| | " dalecibiib e |
Sdl- By Order of thw Beand []1['53_10!'3
§.M. Mohanty For Simplax Papers L'r;t;'d
Place : Mumbai President - Corporate Affairs, Diate: 12 Judy, 2024 Bikash Singh
Legal and Company Secretary| | place Mumbal Company Secretary |
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